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Central Rdministratii:a Tribunal
Principal Banch, Nsw Dalhi,

0A- 1974/ 96
Nou Delhi this the 8th day of Januaryy, 1997,

Hon'ble Shri S, P, Bisuwas, Member (R)

Shri Yogendra Pal Singh,

8/o Sh, Gajadhar Singh,

R/o Flat No,58, Sanyog Apartments,

Mayur Vihar, Pase.l,

Delhi, cose Applicent

(through Shri Yogesh HKumar Saxsna, advocats)

Yyarsus

1 Union of India
through Secrstary,
Ministry of Health & Family
Wlfare, Nirman Bhawan,

Now Dalhi,

2, Te Chief Medical Oficer,
C.CH,S,y Head Guarter,
Nirman HBhawan,

New Oelhi,

3., The Govt, of Natisnal Capital Territery
of Dslhi, through Chief Seerstary,
Govt, of NCT of Ddlhi,

5; Sham Nath Marg,

Delhi, esees Respondants

(through Shri M, K, Gupta, advocate}

MDER (MALY

In this application filed under Section 19 of
the Administrative Tribunals Act, 1985, the applicant,
a retired Chief Rosecutor in the Department of Frevention

of Food Adulteration, Government of Delhi is aggrisved

because ths medical facilities of C,C,H,S. Scheme have

baen denied to him after retirement,

2, The case of the applicant is that before retirement
he was a beneficiary of C, G H,S, Scheme holding Card

No, 418708 attached tg Lagmi Bai Nagar, New Oelhi, Ssveral
other persans helonging to the department of the applicant‘
wvare allewed C,G,H,5, facilities after retirsmant, The £
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appllcant has cited the case of Shri 3,3, Mayar uho

was granted ralief by this Tribunal in OA-835/95
decided on 8,11,1995, The applicant argued that his
;;se is identical to that of Shri #ayar, The facility
which was granted to him c°ntinuad to the applicant
till the dats of his retirement and could not be
unilaterally withdrawn, B8ssides Shri flayar, other
officers like Shri L N, Shukla, Sh. C.P, Nanda &

Shri K 8, Saxana (all Chief Prosecutors ) have been
allowed the facilities of C, 5,H,5, card and, thersfore,
the respondents cannot discriminats betwsen the similarly

placed psrsons,

Se In the counter-affidavit filed, the respgndents
have submitted that cpnsadusnt upon the availability of
medical facilities to these employess under Delhi Health
Services under Delhi Administration, it was decided to
withdrauw the C, G H,S5, facilities from such employéas
gith effect from March, 1995, - In other words, as per
respondents these employess were to get medical facilitiss
only under Delhi Administration, The respondents havs
further aréusﬁ that this original application has besn
filed subsequent to thse Ministry®s order in September,
1996 and hsence there ié—a clear distinction betwesn the
cases of Shri Nay;r and that of the applicant fn the

instant cass,

4, I have heardithe.learned counssl for the parties
and perused the rscords of the case carefully and I

find th?t there is some weightage in the argument

of ﬁhe applicant, ©Shri Mayar retired on 31,1,95 earliser
than the applicant and, thersfore, he had mads ths
application to the respondents for ths C, 5, H,3, facility,
The applican; herein had also filed application for grant .

g% of C,GH,8, facilities in April, 1995 and the decision
. P



of the original application filed Sy Shri Mayar was .
taken 6n1y on 8,11,95, I alsp find that the applicant
-had submitted A-1 representatien dated 13,2,96 and the
respondents have not carsd to send any reply tc the
applicent imdicating their stand on the subject, |

S. In tﬁe light of what has been stated abgve, the
applicant is directed to file a fresh representation
setting out all the facts and circumstances of his case
-ang hérdships to tha‘reSpondants for Cpﬁsidaration of

hie case at par with other similarly situvated persons, IF
1f a representation is made within a period of three. months
from the date of issue of this order, the raspondents
shall examins the same and pass a reasoned order within

a periecd of three months from the date of recsipt of ths
representation from the applicant ahﬁ communicate ths

decisicn to ths applicant accordingly,

6. With the above ohservations, the original

application is disposed of but without any order as tg

costs,
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(S, P, Biswas}
Member {A}
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